CENTRAL ADMINISTRATIVE TRIBUNAL

o
HON. SHRI R.K. AHOOJA, MEMBER (/A)
NEW DELHI, THIS 7TH DAY OF MARCH, 1897
0.A. NO.B94/96 !
SHRI SURJEET SINGH :
S/o 1t. Shri Jaswant Singh |
Aged about S1 years
BD-1007 Sarojini Magar
New Delhi
working as Nraughtman Grade II
in the 0’0 the Garrison Engineer
Sri Ganganagar, Rajasthan .
.G ARPLICE
o
BY ADVOCATE SHRI A.K. TRIVEDI .
VERSUS
1. UNIOM OF INDIA, through
its Secretary 5
Ministry of Defence
South Rlock
NEW DELHI
2. ENGINFER-IN-CHIEF
f£-in-C's Branch, Army Hgrs.
Kashmir House, DHQ, PO
. NEW DELHI '
&5 3. Garrison Engineer, R&D X
Lucknow Road g
DELHI B
4. Garrison Engineer
Sri Ganganagar-335001
BY ADVOCATE - NONE
ORDER ‘ORAL)
The applicant is serving as Draughtman GSrads il
the Military Engineering Service /MES). Vide

orders in

Mo.13923/88, the Draughtmen of MES were granted the

scale as were applicable to Draughtmen of CPWD. In purﬂu;ﬁﬁé-




«

his pay should be refixed in terms of the IVth Pay Comﬁisﬁig;t

of this judgement, the pay of all the Draughtmen includl

of the applicant was revised. The applicant states vthgt‘;
received the arrears on account of this revision for tH; pq{fﬁé
1.11.1983 to 31.12.1985. Thereafter, however, no payﬁent u&
made in respect of the arrears. He has therefore cord ﬁofa@
this Tribunal .seeking a direction to the ;espondents 'tﬁ' Qa&é»

payment of the arrears w.e.f. 1.1.19}8 along with 187 iptesrast.

2. The respondents in their reply have stated that Hefore

arrears could be paid to the applicant, it was necessary fha

recommendations w.e.f. 1.1.1986. The applicant 1is se;ving’é
the field and has been transferfed, according teo the respondernts
to é number of places during the intervening period and jt_haé;
not been possible to obtain the full accounts of his. actan’
and revised pay. from all these sources. This had 1lgd to-tﬁ@
delay in making the payment of arrears. Hence, the daléy,haﬁg
not been intentional and they‘deny the allegation of ihé'spgli.
cant in' this respebt. Today, when the matter came up; HOH"
appeared for the respondents. On the last two occasibns ﬁlss,
none had appeared on behalf of the respondents. I have thexafa:é

heard Shri A.K. Trivedi, ld. counsel for the applicant, .a%ﬂf

have perused the records.

3f Shri Trivedi- states that the respondents have nog
paid the arrears dué to him on 30th August 1996, Thus “ha oghly:
claim which now remains to be settled is the payment of inﬁeseéﬁ
on account of the delay in payment to him. I find that +hi
0.A. was filed on 25th March; 1996. The explanation of :tth
respondents £hat since the applicant had been transferréd Eﬁ.
a number of places during the intervening period and héﬁce-hiav
account could not be <complied for the purpose of  péymemﬁ ;QF

arrears does not stand to reason since it 1is not the faul* of -

the applicant that in the exigencies of public service: hn G




moved to different places. At the same time, hi _,qulgaqﬁ
similarly situated were allowed the arrears in time and
able to earn interest thereon. In fhe circumstances, the p#m
of the applicant for grant of interest on delayed payme%t ﬁﬁpé
to be legitimate. However, the relief to be afforded éa
e

applicant has to be moulded in terms of the time frame in uhig
he has approached the Tribunal for relief. He has cone tnjf.

Tribunal only in March 1996. Accordingly I direct that

respondents will pay 12% interest to the applicant on toe delay

that is, 25th March, 1995, to the date of actual payment.
order will be ~complied with within three months of thea & d4:

of receipt of a copy of this order.

5. The N.A. is accordingly disposed of. No costs,

/ -~
fR.K. AHLD

MEMBE A

lavi/




